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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

O.A. No.151 of 2007
DATE OF DECISION:14.6.2007

Sri Jogeswar Das. |
et re e s Applicant/s
Shri J. Roy "
..« Advocate for the
Applicant/s.

- Versus -

U.0.1. & Ors |
B Y -----------Respondent/s
Dr.J.L.Sarkar, Railway Standing counsel
. Gsecssrsssnstss e I s R b . ""'“’"""AdVOCﬂte forthe
Respondents -

CORAM

THE HON'BLE MR. K.V. SACHIDANANDAN, VICE CHAIRMAN

1. Whether reporters of local newspapers may be allowed to }e(/No
see the Judgment?

2. Whether to be referred to the Reporter or not? }és/No

3. Whether to be forwarded for including in the Digest Being

compiled at Jodhpur Bench & other Benches ? )/ES/NO

4. Whether their Lordships wish to see the fair copy

of the Judgment? . Y;(/NO
V'(befﬂfh)airman




CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No. 151 of 2007.
Date of Order: This, the 14th day of June, 2007.
THE HON'BLE MR. K.V.SACHIDANANDAN, VICE CHAIRMAN

Sri Jogeswar Das

Son of Late Bogadhar Das
No.SNC/40A at Tringular Collony/PNO
Pandu, Guwahati-12

Kamrup, Assam.

...Applicant.
By Advocates S/Shri J.Roy, R.C.Das & O. Pada.
- Versus —

1.  The Union of India represented by the
Secretary, Railway Board
Ministry of Railway
New Delhi-110001.

2.  The General Manager
N.F.Railway, Maligaon
Guwahati-11
Kamrup, Assam.

3.  CAM/GHY (Chief Area Manager)
- N.F.Railway, Guwahati.

" 4. DPO/GHY (Divisional Personal Officer)
N.F.Railway, Guwahati. ’

5.  Senior Coaching Depot Officer/GHY
N.F.Railway, Guwahati.

... Respondents.

By Dr. J.L.Sarkar, Railway Standing Counsel.
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ORDER(ORAL)

SACHIDANANDAN. K.V.,(V.C.):

~The Appligé‘nt is presently working as MCM under
N.F.Railway and is postea under Divisional Officer, Trangular
Colony, Pandu. He is fesiding in the Railway quarter bearing
No.140(A), Type-1I along with his family since 5.12.2000. His

gross pay is Rs.15,573/- and after deduction he is drawing

" Rs.10,048/- per month. Vide Annexure-A order dated

10.9.2005 his allotment was cancelled alleging that thé said
quarter was subletted to third party and he was advised to hand -
over the said quarter to the next allottee against which
Applicant submitted representation dated 17.9.2005 (Annexure-
B) before the fifth Respondent stating that he never subletted
the quarter to any third party and re(.mestevd the authority to
enquire the matter fresh. However, his representation is not
disposed of nor further committee was made to enquire the
matter afresh. But much to his surprise, the impugned

memorandum has been issued by the Respondent No.4

declaring the Applicant as unauthorized occupant and directed

to recover damage rent at the prescribed rate from the regular

salary of the Applicant w.e.f. May, 2007 alongwith arrears



old

without issuing any prior notice to the Applicant, Aggrieved by -
the action of the Respondents he has filed this O.A. seeking the
following main reliefs:—
“(1) to set aside and quash the office order
dated 10-09-2005 issued by the
Respondent No.5 (Senior Coaching Dept.
Officer, Guwahati) ANNEXURE-A.

(2) to set aside and quash the office
memorandum dated 09-05-2007 issued
by Divisional Personal Officer, Guwahati)
ANNEXURE-C.”

2. Heard Mr.J.Roy, learned counsel for the Applicant
and Dr.J.L.Sarkar, learned Standing counsel for the Railways.
When the matter came up for consideration, learned counsel for
the Applicant submitted that the impugned orders have been
passed by the Respondents in total violation of principle of
natural justice. He further submitted that neither any notice was
issued to him at any point of time nor an opportunity was given
to him to explain his case. His representation dated 17.09.2005
also has not been attended to. Therefore, the impugned orders
are not in conformity with the Railway Rules. However, he
submitted that he would be satisfied if a direction is given to

the Respondents to consider and dispose of his representation

(Annexure-B) within a time frame. Dr.J.L.Sarkar submits that

\r
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Respondents have no objection in adopting such course of
action.

3. Accordingly, in the interest qf justice, .this Court
directs the Respondent No.5 or any other competent authority
shall consider and diquse of this Annexure-B representation
dated 17.09.2005 giving an opportunity to the Applicant to |
explain his case and pass appropriate orders on merit
communicating the same to the Appl'i'cantlwithin a period of
three months time from today. If requested, Applicant shall be
given a personal hearing. However, till disposal of the
representation, Respondents are directed to keep the impugned |

order dated 09.05.2007 (Annexure-C) in abeyance.

The Original Application is disposed of as above at
the admission stage itself. There shall, however, be no order as_

to costs.

e

N

(K.V.SACHIDANANDAN)
VICE CHAIRMAN
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T 1JUN 2007
DISTRICT: KAMRUP Targred = 1udly
_ Guwahieti Bench

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GAUHATI BENCH, GUWAHATI.

( An application U/S.19 of the Administrative Tribunal
Act, 1985 )

0.A No. WS\ /2007

SRI JOGESWAR DAS.

ereeneerenn . . PETITIONER
-VERSUS-
THE UNION OF INDIA & ORS.
.............. RESPONDENTS
SYNOPSIS ~

The applicant is an employeé under the N.F.‘Railway, as.
a post of MCM under SSE/C/1C/GHY, at Divisional Cffice,
Trangular Ccolony, Pandu, Guwahati-12. The apblicant is
residing Railway gquarter bearing No.140(A), Type-II at
Trangular Colbny, Pandu, along with family since on
05-12-2000. The gross pay of the applicant is
Rs.18,573/~, however after deduction, the applicant
receives @ net paj of R=.10,048/~ per month. The
applicant was shocked to receive a «copy of the
Memorandum on 09-05-2007 issued by Divisional Personal
Officer (Respondent No.4) whereby it was intimated that
he is in unauthcorized occupation of the quarter since
fhe allotted him has heen found subletted and directed
for recovery of damaged -rent from reqular salary bill
from the month of May 2007 along with arrear and
cancelled the allotment of the applicant and termed the

same as unautherised cccupation.

ol

T2
“TMEDH!
Advocate | Notary

Contd.../-
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It is stated that the respondent authorities vide

office order dated 10-02-2005 informed the applicant

that staff guarter ail@tted to him and shown ig the list
as per survey committee’s report the same has been
handed over to private party in violation of provision
of Rule 3.i(III) and 15(A) of Railway Service (conduct)
Rules; 1966. Against the said office order, the
applicant filed a representation dated 17-09-2005 before
the Respondent No.S5 (Annexure-III). Stating the actual
facté that the quarter was never sublet to any person or
individual and required the authorities to enquire the
watter again. However, till 09-05-2007 no action was
taken to dispose of the representation nor any furthér
committee was made till the Treceipt -of Memorandum on
09-053-2007. As such the instant original applicatioen

seeking, for appropriste relief.

Hence this. instant application.

Filed by - ®.<.dwy
Advocate
N. Mcdhi
Kamiup {Metro) ¥

Regd. No. KAMI : . . N MEDH|
; Advocate l Notary

Contd.../-



DISTRICT: KAMRUP

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GAUHATI BENCH, GUWAHATI

. { An application U/5.19 of the Administrative Tribunal

Act, 1985 )

0ANo. IS\ /2007

SRI JOGESWAR DAS.
................. PETITIONER
-VERSUS-

THE UNION OF INDIA & ORS.
' reerienenn RESPONDENTS

LIST OF DATES
1 10-09-2005 | The applicant received the Office Order, which one issued by
Respondent No.S.
2 09-05-2007 | Office Memorandum issued by Respondent No.4.
3 '17-09-2005 | A representation filed by the applicant to the Respondent No.5.
4 05-12-2000 | The applicant has allotted the Railway Quater, hearing No.
5 09-05-2007 | Impugned the Railway quater damaged rent which one calculated
by respondent No 4.
6 30-04-2007 | The applicant current pay slip in the month of April-May/2007.
& .
30-05-20067

* Kamrup (Metro) | *

cpd. No. KAM] .

Filed By ~ £.¢ . dwm
Advocate
N MEi" DHI™~
Advocate / Notary
Contd.../-



DISTRICT: KAMRUP

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GAUHATI BENCH, GUWAHATI

( An application U/5.18 of the Administrative Tribunal
Act, 1885 )

Q.A. No. {2007

SRI JOGESWAR DAS

veeeeeeeeen . APPLICANT
-VERSUS-
THE UNION OF INDIA & ORS.
I RESPONDENTS
- INDEX
SiNo. | Annexure ) Particulars Page No.
1 APPLICATION
2 VERIFICATION
3 A Office Order dated 10-09-2005.
4 B Representation dated 17-09-2005 filed by the
applicant before Respondent Ne.5.
5 C Office Memorandum dated 09-05-2005 issued by
{Respondent No.4).
6 D Quater allotment order dated 05-12-2000.
7 E Impugned Quafer damage rent calculated by
Respondent No .4, dated 09-05-2007.
8 F Current pay slip of service in the month of April, May,
2007.
- o - Filed By - £.2.Dw _
| cﬁeﬂ/ﬂﬂ - Advocate
B Tl
NMtE] Notary
Advoca g
Contd.../-

* Kamrup (Mectro) *

cgd. No. KAMi0




DISTRICT: EAMRUP

IN THE CENTRAL ADMINISTRATIVE TRIBURAL

GAUHATI BENCH, GUWAHAT

{ An application U/2.19 of the Administrative Tribunal

I1I.

Act, 1985 )

0.A. No. AT

FARTICULARS OF fHE APPLICANT: -

Son of Late Bogadhar Das,

No.SNC/40A  at  Tringular  Collony/PNO,

Guwahati-12, Kamrup, Assam.

PARTICULRRS OF RESPOHDENTS: -

Kamrup (Metro) . ' M}’dﬂw
Regd. No. KAM] o) N ¥

1. The Union of India,
Represented by the Secretary,
Railway Board, Ministry of Railweay,

New Delhi-110001.

2. General Manager, N.F. Railway,
Maligaon, Guwahati-11, Kamrup, Assam.
3. CAM / GHY (Chief Area Manager),

N.F. Railway, Guwahati.

g, DPO/GHY (Divisional Personal Officer) N.

Railway, Guwahati.

n

Senicr Coaching Depot Officer/GHY,

N.F. Railway, Guwahabi.

AR
"N MEDHI
A_dvocate( Notary

Pandu,

br]

Contd.../-

A by o oprtemd
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27
PARTICULARS OF THE ORDER _AGATNST WHICH THE

APPLICATIOH IS HARDE: -

The application 1is presented against the impugned
office order dated 10-09-2005, issued by Respondent
MNo.5 as (Sr. Coaching Dept. Officer, Guwahati.

- AND -

Tmpugned Memorandum dated 09-05-2007, issued by

Divisional Personal Officer (Respondent No.4).

JURISDICTIOE OF THE TRIBUBRAL: -

The applicant declares that the subject matter of
the present application is within the jurisdiction

of this Hon'ble Tribunal.

LIMITRTIOR: -

The application declares that the application 1is
within the period of Limitation under Section 21 of

the Administrative Tribunal, 1985.

FACTS OF THE CASE: -

That the applicant is a Citizen of India and a
resident of abovementioned locality, in the
district of Kamrup, Assam and as such the applicant
is entitled to all rights, privileges and liberties
guaranteed to the Citizen under the Part-IIT of the

constitution of India and laws framed there undsr.

That the applicant is an employee engaged with the
Deptt. of N.F. Railway, as a post of MCHM under
SSE/C/IC/GHY.~The applicant is presently posted at
Divisional Officer, Trangular Colomy, Pandu and as

such he is residing in the official allotted

Contd.../-

aqed-
N MEDH!
Advocate | Notary
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Réilway' quarter, located at New Guwahati Railway

Colony. Since the date w.e.f. 05-12-2000.

That it is stated that before issue of Memorandum
‘dated 09-05-2007 the respondent No.5, issued office
order No.GHY/CDO/GEN/QRs/C & W dated 10-09-2005
under Rule 3.1(III) and 15 A of Railway Service
(Conduct) Rule 1966, thereby issuing a direction
for cancellation of the allotment order of the Rly.
Qrs. allotted in the name of the applicant and
other similarly situated persons and further for .
handover / re-allotment éf the éame to the next
allottee. However, in the order dated 10-09-2005 no
specific mention was  made as to the mname and

designation of the next allotee.

.\ copy of the _office order
No.GHY/CDO/GEN/Qrs/C & W dated 10-09-
2005 issued by the Respondent No.5 is
annexed = and  herewith marked as

ANNEXURE - A .

That your humble applicant immediately thereafter
in response to the office order dated 10-09-2005,
furnished ‘a repiesentation before the Respondent
Ne.5 for revocation of the guarter cancellation
order dated 10~09-2005. Further a request was also
made to conduct an engquiry as to the veracity of
the survey commitfee report, whereupon, it was
alleged that quarter allotted in the name of the
applicant was subletted. The said representation
was duly received by the Respondent No.S under

office 3eal on 17-09~-2005.

Contd.../-

N. Medhi 1 G&/’
* Xamrup (Metro) * N MEDHI
tepd. No. KAMI Advocate ] thar){ .
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A photocopy of the representation
furnished by the applicant to the

Respondent MNo.5, iz annexed  and

marked as ANNEXURE ~-B.

That it is stated that on 08%~05-2007 to the utter
surprise of the applicant, your applicant received
a copy of the official memorandum bearing
No.E/APO/I/Survey of Qrs./GHY, issued by Respondent
No.4 with the approval of Respondent No.3, whereby
a direction was issued for recovery of the Qrs.
Damage rent at the prescribed rate to be fixed by
the Rly. Board from the regular Salary Bill of the
petitioner w.e.f. May, 2007. In this connection it
is stated that the said memorandum was issued
alleging inter-alia that during survey of quarter
by the Survey Committee constituted by the
administration, some guarters including that of the
petitioner as shown in the attached statewent
enclosed in the memorandum dated 09-05-2007 were
found subletted and as such the allotment order of
the ¢unarter which stcod in the name of the
applicant and other similarly situated persons were

cancelled by the allotting authority.

A photocopy of the office mewmorandum
No.E/APG/1l/Survey of Ors/GHY dated
09-05-2007 issued by Respondent Nc.4

1s annexed herewith and marked as

ANNEXURE - C.

That the applicant has allotted N.F. railway Quater
vide bearing No.140(3)/Type-II at Trangunar Colony,

Contd.../-

Kuamrup (Metro) *
Regd. No. KAM!I

NMEDHI™
Advocate / Notaryl .

gogestoy 0
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pandu on vacant by Smti. Kamalaksmi, wife of Late
Kundal Rao, dated 05-12-Z000. The applicant has
been residing the same éma;:ter since from the date

of allotment till teday..

A copy of the Quater allotment ordear
dated 05-12-2000 is annexed herewith

and marked as ANNEXURE}D )

7. That the applicant states that the total damaged
rent has been calculated at Rs.1,82,056/~ which has
been proposed to recover from the applicant from

the month of May, 2007.

A copy of the office calculatsd
quarter  damaged rent is annexed

herewith and marked as ANNEXURE - E.

8. That the spplicant submits that the petitioner 1is a -

bonafide service holder engaged with the Deptt. Of
Railway, N.F. section in the post of Technical-I /
carpenter, it is stated that the Gross pay of the
applicant is Rs.15,573/-, after, other deduction
the applicant receives a net pay of Rs.10,048/- perxr
month. The applicant craves leave of this Hon'bls
Court to produce copies of the pay glip of the
applicant in support of the statements made in the
instant paragraph at the time of hearing of the
instant case for a fair adjudication of the instant
matter. » _

A copy of the current pay slip is

annexed herewlth and marked as

ANNEXURE - F.
N. Medhi Contd... -
¥ | Kamrup (Metro) *
egd. No. KAM! _
N MEDHI

Advocate / Notary
. ' e b
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9. That the applicant respectfully states that he has
been residing in railway allotted quarter since the
date of his allotment 1i.e. w.e.f. 05-12-2002 to
till date. The applicant states that on the day of

. survey, the applicant was discharging his official

obligation, whereas his mother, wife and children
was éway in  the Native Land in Nagaon for & -
occasion due to “Satyanarayan Puja” and no member
left in the applicant said railway cquarter, whereas
the applicant was duty in harness, so the applicant
said railway quarter was locked at that point of
time. When the survey committee’s or respondent
anthorities was visit the said railway quaiter,
which resulted the instant impugned action on the
part of the railway authorities. As such the Survey
Committee in a most mechanical manner and with a
total non application of mind,- submitted their
report so far the applicant is concerned that the
quarter in queétion was subletted without even
considering it proper to enguire about the acﬁual
facts' from the petitioner, or from neighbour by
wailting them or by <calling them. The survey

4 committee should asked to the neighbour people of
railway quarter, why the quarter was loc¢ked. So the
survey committee was submitted wz:éng information to

the respondent authorities or railway department.

10. That it is  respectfully csubmitted that  the
petitioner is residing in the quarter with mother,
wife and 2 children who an school going and as
such, if the impugned action is given into effect,
then great prejudice will be caused to the

petitioner.

Contd.../-

«f N. Mcdhj
amrup (Metro)
Cl’d NO- KA.\], § M.—r—w‘r‘r

"NMEDH
Advocate / Notary
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GROUND FOR RELIEF WITH LEGAL PROVISION: -
For that the office order No.GHY/CDO/GEN/Qrs/C & W

dated 10-02-2005 issued by Respondent No.53 (Senicr

Coaching Dept. OQfficer) Guwahati and the 0Qffice
Memorandum No.E/APQO/1/Survey of Qrs/GHY dated

09-05-2007 issued by Respondent‘ No.4 (Divisicnal

Yr Kamrup (Metro)

cgd. No. KAM| G

personal Officer) N.F. Railway, Guwahati, is

violative of the natural justice.

For that the applicant states that the impugned
office order / memorandum passed by the authorities
is violative of applicants fundamental right as
envisaged wunder Article 14 and 18 of the

Constitution of India.

For that the applicant states that after filing of
representation dated 17-09-2005 the applicant was
under bonafide belief that the respondent
authorities will consider his case and will pass
appropriate orders.‘ However he was shocked and
surprised to received memorandum dated 09-05-2007,
in this regard it 1is stated that ‘inspite of
representation and request the applicant was not
informed as to whether any action was taken until

he received memorandum dated 09-05-2007.

For that the entire action of the respondents being
violative of the equity and administrative fair-

play of the applicant.

For that the impugned action of the respondents in

issuing memorandum dated 02-05-2007 and office

Contd... /-

* AT
NMEDHI -
Advocate / Notary

*

1
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order dated 10-09-2005 without following the proper
procedure is arbitrary and unjustified. Therefors,
the impugned action of the respondent authority is
iiable to be interfered with under its writ

original application.

Thét under the facts and circumstances as have been
narrated above, Your Petitioner has a strong nrrima
facie case in his favour. Further, the petitioner
shall suffer irreparable loss and injury if
reasonable opportunity is not given to the
applicant to place his case. Therefore, it is a fit
~ase wherein this Hon’ble Tribunal may be pleased
to issue appropriate interim directions to protect
the interest of the applicant thereby setting aside
the order dated 10-090-2005, 09-05-2Q007. {(Annexure -

& & C) respectively.

For that the applicant craves leaves to urgé such
further greounds in support of the present applicant
at the time of hearing -which msy bhe considared

relevant and necessary.

For that in any view of the matter, the impugned
order is wholly untenable in law as well as on

facts and the same is as such liable to be

appropriately interfered with by this Hon'ble

Tribunal.

DETRILE OF THE REMEDIES EXHAUSTED: -

The applicant declares that he has exhausted all
the remedies available to him and there is no other

alternative remedy available to him.

Contd.../-

NMEDHI -
Advocate / Notary
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MATTER HOT PEEDIBG WITH ARY OTHER COGRT: -

The applicant declares that there is no caze

pending before‘any other Court / Tribunal.

RELIEF SOUGHT: -

Under the circumstances, the applicant therefore

prays for the following reliefs: -

(1) to set aside and quashed the office order dated
10-09-2005 issued by the Respondent No.5
(Senior Coaching Dept. Officer, Guwahati)

ANNEXURE — A.

(2) to set aside and  guashed the office memorandum
dated 09-05-2007 issued by Divisional Personal
Officer, Guwahati) ANNEXURE - C. |

(37 pass any such order/orders as may deemed fit

and proper.

IETERIM ORDER PRAYER FOR: -

There is no interim prayer of the applicant.

. PARTICULARS OF THE POSTAL ORDER: -

Indian Postal Order No.: 334G -C;S’Y.(').‘B‘\-\.

Date : : W o't
Issuing Office
Payakle at ' N s N o

LIST OF ENCLOSURES: -

As index showing the particulars of documents 18

anclosed.

Contd. .. /-

Advocate / Notary |

.é§ﬁu%05z0*x"uihgj§f
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VERIFICATION

I, S5ri Jogeswar Das, ©Son cof Late Becgadhar Das, aged.

sbout 54 years, No.S & C/40A at Tringular Collony/PNO,
Pandu, Guwahati-12, Kamrup, Assam, do hereby solemnly
affirm and my knowledge and belief I verify the above

statement made there of and sign it at Guwahati.

Verified on .ll.. day of June’Z007 at Guwahati.

JPFEWy PDas
SIGN ATURE

* Kamrup (Mctro) *

Regd. No. KAMIQ i

Contd.../-
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_ - . Date: 17-65-2005
The St. CDO 7/ GHY'. :
N.F. Railway.

~ Sub: Prayer for duIy enquiry of Sub-Letting Quarters.

Ref  Officer Order No, GHY/CDO/GEN/QRS/CNW. -
Dated: 10-09-2005.

Sir,

With refewuce to the above-sited subject that I 311 Jogeswar Das, Sou of Late
Bogadhar Das, reeldence of S & € / 40A-Tringular ¢ olony Pandu, Guwahati-12, Assam.
Beg w0 slates that 1 have been stdvum. the above mentiondd Rly. Qr. since ﬁom the date of
Jommg servlce as a post of MCM. So 1 have been residing with my all f'nml} members as

r

a employee of N F. Raliway since inter-alia till today.
The survey committee had imposed inadvertently wrong information to the railway
departmment on accounts of sub-letting the Rly. Qr. So the concerned authority should nol

cancellation the sai’d-,my allotted Rly. Qr., otherwise ilt will be pre judice.

Hence 1 request to you that you will kindly not to cancellation my quarter withoat

any proper enquiry due to sub- !emng I hope you will do ai your earliest convenience and

lta_._

tllus oblige.

Thanking vou, ' %@ i‘
_ /QS' Sri Jogeswar Das

Dated: 17-09-2005. 4\ @\
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NI Railway

Ollice of the
Divl: Personnel Olficer
Station Road, Guwahat}

MEMORANDUM

During the survey of quarters by the survey committee constituted by the administration
the quarter shown in the attached statement were found subletted and accordingly the allotment
order of the quarters were cancelled by the allotting authority.

Since the quarters have been found subletted and allotment cancelled the same treated as
unauthorized occupation. : . :

Due to unauthorized-occupation of the quarters damage rent at the prescribed rate fixed
by Railway Board, have been caleulated and to be recovered from regular salary bill from
May/07 current rate of damage rent along with arrear from the date of survey of the quarter.

This issues with the approval of CAM/GHY.

_—

(G.K.KAKATI)

RPO/GLLY
) e s - ‘
No-E/APO/1/Survey of Qrs /GHY ' Dated: 7'/ SR007
Copy forwarded for information and necessary action to:- | .

1.- CAM/GHY,
2. St.CDO/GHY,
3. DRM (PY/LMG,
4. DFM/LMG,

. Staff concerned,
6. Ch,OS (PYBIlVGHY,

7. Concemed DI CIerk/E, | oe | el L0 2
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f _ OTFICE ORDER/2000 ' ) q ‘ Uftice of the, '
' _ Ceaching Lepet Or<cer,
' ‘ N, F M?,G’u“&. ~hde
' Do  =12-2609

i

1 Mocm .posl Rlyo ars. No.527(c) type-1 n.t NGC wunder eccupatien ef
ks Shri Sukhsndrs Das,CF ef SSE(CS/GHY is;alleted te Shrl{ Mukunda Rem a.lit
e SPL ef ssm(c)/cm' o lut‘ual“ xehunge. bau'!i.so ——
o ]
2, Mockopesl my. Qrs. Ne. L/MO(P},ty--II -2t Ldabard ( ) /vocuny PNO under -
c

cccupatien of Shri Mukunda: Ren -?ali$ ,SPA of SSE GEY is slleted te
Skyt - Sukhendrs Bam, CF ef SQE(( /GT{Y on rutusl qxchange 'basia.

W

3o Mech., poel Rly. qQrs. Ne.- 1@5(0} type-II st Nevw Cclony /PNO on wacatien
by Shri Furuddin ni,cp/m;c will Lse retired frem service wefs.. 310 12,2000

is alleted te nurge-ur Da, cr under SSE(c&wi/‘Ncc &8s per pri.nrityo _
ﬂ( hopul Rlyo. Qqrs. 140(&’ typemn a.t trimgulnr Colony/?ﬂo On Vavh.owX T "‘

by Smt Kamaleksmi /e i:ate Kundal Rae, ex Trirhmor of SSE(C)/GBY 4=
alloted te Shri Jegeswar Das ;MCH of ssa(c) /er 28 pez prierity.

5. Mech.peel Rly. Qrso Neo BB/142(J) typo-L New Colony/PNO on wac u‘mn bv,r Shri
Pupegrar Prasad,CF under SSE(C&W)/PI\*.O is alloted te Shri Banjit “ssfere, -

$/Cleaner of SSE(C&W)/ENO as per priority.

6o Mech, posl @rs. Ne. 117(L), typo~II on vacation by 3% Smt Paduri Balas Bore W/o Bk
Late Tokit Bero, exo CFef ssz(c&w);f'ncc ia olloted te Shri MeSe Basumatery,CF of
. .SSE[ceW)/NGC e# per. priority. ;

L cvoveoman: b -

7o My an Noo el(B),typo-I"at NGC ¥eH¥en Roleascd by DCM/GHY vide his L/Ns.
CO/GHY /Allot/Opte/92(C/I1I) dt 24°1e K is regularasied in faveur of
Shri Ajoy Kr Singh, C/Khalsi on cm)uaionate grount
Stat‘f conoomed are o,ivisad to hanad over and tske ever

the charze ef the qrs,: locordingly witkin 7 days with mtimution te the: )
cencem:lng effices. ‘ , — , -

T e ) //
Neo M<260/GHY/azs. (C8¥)/t . ( NoK.Bhanéery.)
o - - . _CDO/euwghati
o & 122600 | S

Coxy forvardod fer iifom;tion anai neesseary sction tes.
1o nm(r)@/ms‘" ) 2. DOU/GHY, 3. AKX
o SSE(C)/GHY, 7. SSE(C&W)/PNO&NGC mmmm/mc/ﬂm&mo , 9, ..m/w'c cvmemo,

10, AISCT‘E/NGC GRY&PNOo 110 sts.fr cencerned. f
@ L

{ N.xoxhucuj;)

— cno/cuwgﬁti"’ o -
: THo gio ta, g}
Coaching Dcrox Officer ()
N. Ky Rly., Guwabatt,

.ym B 4o SSE(W)/PIIO&N\:C, 5o SSE(¥)/FRO&NGC,

Uertiiiei 0 1

& -
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To, | B : o A
CDO/GHY, A :
K.F. Rlyo

Sub s Handing over and: Tak&ng over the Charge of Rly. atr.
No, 140( e g -\ : lmr{CGIQR NOs .

Sir,

. In terms of your above 0.0. undexr reference V@ che under-
signed have handovar and Takeover the Subaect Qns. Ref, 12-200C.

Handed overby ' | Taken over bg

‘{ sat. xamalakm) S (8ri Jogeswar Das!

)
W/0- Late Kundal Raw, ... MCM of SSE(C) /GHY.

~ EXs - Trimmer of SSE(C)/GHY

COpy for' 1n£atma£$on ‘and necessary action to :~
1. DRM (9)/1:&.3(2) APO/GHY (5) SSE(P) /PNO
‘ 6. SSE(N)/PHO (7) SSE(C)/GHY

(Smt. Kemalaksmi ) R (Jogesuci: was)
W/0~ Late Kundal Rao. Ex m.mmer, - MCM, sst (C)/GHY.

Sgk{C )[GHY. o v
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25. | Sri Kanak Ch Boro, Techil ¢ 4537 226K type-1l NGC 09-08-05 | 58.87Sqm 01-08-05 to 30- I5l-05 @ Rs.86 Psqm= 23315.00
f : [ - 01-12-05 to;O-O%-O& ‘T Rs.99 Psqm= 145700.00
. | J 171015.00
26. | Sri Akhil Ch Brahma, Painter/i | 457 122Ghype-1l - | NGC 09-08-05 | 58.87Sqm 01-08-05 10 30- 105 @ Rs.86 Psqm= 25315.00
_ : 01-12-05 to 30-04-06 @ Rs.99 Psqm= 145700.00
i g 171015.00
27. | Sri Kundu Singh Das, Tech/1 | 157 127K /type-II NGC 08-08-05 | 58.87Sqm 01 08 -05 10 30-11-05 @ Rs.86 Psqm= 2531500
, 01-.,.-05 to 30—04.06 @ Rs.99 Psam= 145700.00
I , 171015.00
28. | Sri Budheswar Konwar, | -do- | 457 127L/type-11 NGC 08-08-05 | 58.87Sqm 01-08-05 10 30- ll-05 @ Rs.86 Psqm= 25315.00
- 01-12-05 to 30-03-06 & @ Rs.99 Psqm= 145700.00
: ] 171015.00
| Md.Ahmed Ali, . Tech/il 457 702N/type-1 ~ | NGC ™ 05-08-05 | 36.882Sqm- 1-08-05 to 30-11}05 @ Rs.86 PSqm=" 13860.00
29, : 1-12-05 to 30-04 07 @ Rs.99 Psqm=__ 91275.00
. 107135.00
3C. | Sri Naravan Tati, Tech!t 457 . 706G type-1 NGC 05-08-05 | 36.882Sqm 1-08-05 to 30-i -03 (T Rs.86 PSqm=15860.00
i : 1-12-05 to 30-04207 @ Rs.99 Psam=_ 91275.00
. , ' 107135.00
31. | Sri Pradip Choudhury,' ~ | CPTRAII P 457 609F type-1 NGC 05-08-05 | 56.882Sqm 1-08-05 to 30-11 05 @ Rs.86 PSqm= 15860.00
i ; , [-12-05 to 30-04107 @ Rs.99 Psqm=__ $1275.00
\ | 107135.00
32.{ Sni Joges»\'ar Das, MCM {457 S&CH0A Triangular 10-08-05 | 62.675qm 1-08-05 10 30-11 05 @ Rs.86 PSqm= 26948.00
| i Colony/PNO 1-12-05 t0 30-04-07 @ Rs.99 Psqm=_155108.00
g .' _ : 182056.00
3 33. | Sri Lglcharid Kabar, BSmith | 457 706J/type-I NGC 05-08-05 | 36.882Sqm | 1-08-05 10 30-1 1¥5 @ Rs.86 PSqm=  13860.00
: ; ' o 1-12-05 to 30-04-37 @ Rs.99 Psqm=__ 91275.00
{ f 10713500

%ﬂ

DPO/GHY
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"IT Centre/LNG
‘Bank
R Alocn: 06211
| Name . JOGESWAR DAS
“F +4_Name: LT GOGADHAR DAS
"1 upNo 104083581 '
Desgn. TBRTCH .
Accumulated LAP:315; LHAP: 151

Scale 05CGG--08000 R/Pay: 6‘00
Next Increm“rt Q01— Jan 2008

R TR e e i o e s s e 5 o

Retd. Dt

100138-Canara Bank:Sikh Temple/GHY

Ba51c Pag
D. P.

D. A :
Arr. D. A
SCA -
Transport/G
NHA

##
¥
H*
3t
n

W

Gross Pay Rs.

< e —.W-:.—.—.-::.—--: .-
- B A

A

‘PAY ALLGWANCFC“”“’RS
o

&S00
3250

£ 3413

2035

160 -

75
140

. 15573
T31-Dec—-2012

.= it

/C No.:7

PF-Subsc.
VPF ' *l‘{
CGIsS—C , #
‘Rent—Nominal#
Water Charge#
ATy Electric#
Durga. ¥a #*

COOP NGC
C{SShare CAL#%

Deductn. R:. 5535 :NETPAY Rs. 10Q48. 00

-,.-._._-_.,g.‘____—._--_.__*.—w.._..—.

B

.0 Stn GHY
NRB REFOVERIES—m~}!

“\P Tax—Assam
LIC/MLG 2

CCSLoan-CAL *




